
HIGH COURT FORM NO. (J) 2.
HEADING OF JUDGMENT IN ORIGINAL SUIT

DISTRICT : KAMRUP.

IN THE COURT OF CIVIL JUDGE NO. 3, KAMRUP, GUWAHATI.

PRESENT :  Shri S.N. Sarma, LLM, AJS,
           Civil Judge No. 3,

                      Kamrup, Guwahati.

Wednesday, the 16th day of May, 2012.

TITLE SUIT NO. 36/2012

1. Shri Gakul Ranjan Das,
2. Shri Nalini Ranjan Das .....Plaintiffs.

-Vs-
1. Smti Binapani Das,
2. Shri Tapan Ranjan Das .....Defendants.
3. Smti Kabita Das ....Proforma Defendant.

This suit coming on for final hearing on 16/5/12  in the presence of :-

1. Mr. H. Nath
2. Smti Niva Goswami ..... Advocates for the plaintiffs. 

-And-

Mr. A. Baruah       ......Advocate for the defendants.

And having stood for consideration to this day, the Court delivered 

the following judgment :-

J U D G M E N T

This is a suit for declaration, confirmation of possession, issuance of 

precept and permanent injunction.

The  plaintiff's  case,  in  brief,  is  that  Late  Ramani  Ranjan  Das, 

predecessor-in-interest of the plaintiffs and the defendants was the original 



owner and possessor of schedule-A and B land. During his lifetime, Late 

Ramani Ranjan Das constructed an RCC building in the 'A' schedule land 

and an Assam type house in 'B' schedule land and he had been paying the 

land revenue and Municipal taxes to the concerned authorities. Again, the 

defendant No. 1, the mother of the plaintiffs, defendant No. 2 and proforma 

defendant No. 3 is the absolute owner and possessor of Schedule-C land. 

After  the  death  of  Ramani  Ranjan  Das,  the  names of  the  plaintiffs  and 

defendant  Nos.  1  and 2  were  recorded in  revenue records  in  respect  of 

Schedule-A and B land. Thereafter the plaintiffs and defendants amicably 

partitioned the Schedule-A, B and C land and as per the said settlement, the 

Schedule-A land along with the RCC building standing thereon fell in the 

share of plaintiff No. 1, the Schedule-B land along with the Assam type 

house standing thereon fell in the share of plaintiff No. 2 and the Schedule-

C land which is at present standing in the name of defendant No. 1 will fall 

in the share of defendant No. 2 after the death of defendant No. 1. After the 

said mutual settlement dated 9/7/04, relinquishment deeds were executed 

and the parties had taken over possession of their respective shares.  But 

surprisingly the defendant Nos. 1 and 2 on 18/12/11 and 25/12/11 came to 

the  Schedule-A and  B  land  which  fell  in  the  share  of  plaintiffs  and 

demanded partition of the said land. When the plaintiffs refused to comply 

with the demands made by the defendants, they threatened the plaintiffs to 

take  legal  action  against  them.  Hence,  the  suit  for  declaration  that  the 

plaintiffs are the absolute owners of Schedule-A and B land, confirmation 

of their possession over the said land, for granting permanent injunction 

restraining  the  defendants  from  disturbing  peaceful  possession  of  the 

plaintiffs over their respective plots of land, for issuance of precept to the 

revenue authorities to correct the record as per decree, and for cost of the 

suit.



The defendant Nos. 1 and 2 jointly filed their written statement. The 

defendant No. 3 filed separate written statement. All the defendants in their 

WS have admitted the claim of the plaintiffs. 

The plaintiffs also by filing petition No. 1593/12 dated 24/4/12  under 

Order XII Rule 6 read with Section 151 of the CPC prayed to pronounce 

judgment on admission and also to pass an admission decree.  Similarly, 

defendants also vide petition No. 1954/12 prays before the Court to pass an 

admission decree as follows :-

“(i) Declaring the plaintiff No. 1 as the absolute owner of the 

Schedule-A land and plaintiff  No. 2 as the absolute owner of the  

Schedule-B land of the suit;

(ii)confirming the possession of  the plaintiffs  over their  aforesaid  

plots;

(iii)granting permanent injunction;

(iv)issuing precept to the concerned revenue authorities to correct the 

land records as per the decree.”

I have gone through the plaint and WS. From the WS and also the 

petitions filed by plaintiffs and defendants,  as mentioned above, the fact 

remains  that  the  claim  of  the  plaintiffs  have  been  admitted  by  the 

defendants without agitating the same. Therefor, plaintiffs are entitled to a 

decree as follows :-

(i)  Declaring  the  plaintiff  No.  1  as  the  absolute  owner  of  the  

Schedule-A land and plaintiff  No. 2 as the absolute owner of the  

Schedule-B land of the suit;

(ii)confirming the possession of  the plaintiffs  over their  aforesaid  

plots;

(iii)granting permanent injunction;



(iv)issuing precept to the concerned revenue authorities to correct the 

land records as per the decree.

Let the decree be drawn up accordingly.

Given under my hand and seal of this Court on this the 16th day of 

May, 2012.

        Civil Judge No. 3,
        Kamrup, Guwahati.

Dictated and corrected by me 

Civil Judge No. 3,
Kamrup, Guwahati.



Title Suit No. 36/12

16/5/12

Both the parties are represented. An application under Order 12 Rule 

6 read with Section 151 of the CPC was filed by plaintiff dated 24/4/12 

which  was  numbered  as  1593/12  to  pass  a  judgment  and  decree  on 

admission in favour of the plaintiff as the defendant has admitted the claim 

made in the plaint. Today also, defendant Nos. 1, 2 and 3 filed petition No. 

1954/12 praying for  passing judgment  and decree  on admission as  they 

have  admitted  the  claim  of  the  plaintiff  and  prays  to  pass  decree  as 

follows :-

“(i) Declaring the plaintiff No. 1 as the absolute owner of the 

Schedule-A land and plaintiff  No. 2 as the absolute owner of the  

Schedule-B land of the suit;

(ii)confirming the possession of  the plaintiffs  over their  aforesaid  

plots;

(iii)granting permanent injunction;

(iv)issuing precept to the concerned revenue authorities to correct the 

land records as per the decree.”

After going through the plaint, WS and petition filed by the plaintiffs 

as well as defendants, a judgment is written in separate sheets decreeing the 

suit in favour of the plaintiffs on admission. 

In the result, the suit is decreed on admission declaring :-

(i) the plaintiff No. 1 as the absolute owner of the Schedule-A land 

and plaintiff No. 2 as the absolute owner of the Schedule-B land of 

the suit;

(ii)confirming the possession of  the plaintiffs  over their  aforesaid  



plots;

(iii)granting permanent injunction ;

(iv)issuing precept to the concerned revenue authorities to correct the 

land records as per the decree.

Prepare the decree accordingly.

Civil Judge No. 3,
Kamrup, Guwahati.


